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UNORGANISED WORKERS IN EPFO 

 

62. SHRI DHARMENDRA YADAV: 

 

Will the Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

 

(a)whether the Government proposes to bring unorganised sector 

workers under the ambit of Employees Provident Fund Organisation 

(EPFO); 

(b)if so, the details thereof; and 

(c)the time by which a final decision is likely to be taken in this 

regard? 

 

ANSWER 

MINISTER OF STATE (IC) FOR LABOUR AND EMPLOYMENT 

(SHRI BANDARU DATTATREYA) 

 

(a) to (c):  The Employees’ Provident Funds & Miscellaneous 

Provisions (EPF & MP) Act, 1952 is applicable to every establishment 

employing 20 or more persons which is either a factory engaged in any 

industry specified in Schedule–I of the Act or an establishment to 

which the Act has been made applicable by the Central Government by 

notification in the Official Gazette. 

 

******* 

 

 


